0.A.670/88

smt.Hansaben Chhaganlal Patel
New Railway Primary School,
Baroda, Ge.S.Colony, Baroda Yazd. es Applicant

versus

1. President, Railway School and
Sr.Divisional Personnal Officer
Baroda Division, Pratapnagar.

2. Union of India
through:The General Manager,
Western Railway, Churchgate,

Bombay . e« Respondents,
Coram s Hon'ble Mr. P.H. Trivedi ¢ Vice Chairman
ORAL ORDER
23/6/1989
Per: Hon'ble Mr. PeHe TEkivedi ¢ Vice Chairman

Heard Mr.Girish Desai and Mr.N.S.Shevde, the learned
advocates for the applicant and the respondents. The
petitioner's contention is that after 13 years service she
has been able to secure a posting at Bharuch. Learned advocate
for the petitioner states that the petitioner has been transf-
erred from Baroda to Dabhoi to accomaodate one Mre.Pathan who
approached this Tribunal and while dismissé@jhis application
against transfer this Tribunal had observed fn the case
No.385/87 that his representation be considered by the

U sn o daz )
authorities but there was no £é§§;§ég%%%%gﬂ~0£ directiong
that he be posted at Bharuch that on conéide;ation of his
representation the respondent posted him at éhanch and the
petitioner to be transferred to Dabhoi. The petitioner has
also stated that she xx belongs to scheduled caste and her
husband is working in another department at Baroda and
L

t%grﬁgpre the policy B#£ keep. the husband and wife in, one statix
should

ébe taken into coqs%derésion. In reply the respondent states
that the:re is nofggé;§fggainst the petitioner in effecting
her transfer to Dabhoi and she being the junioq&ost has been
transferred to Dabhoi to accomquate Mre.Pathan as there is

no other alternative .

After hearing the learned advocates, we find that
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so far as the orders of transfer are concerned, there is
no direction that Mr.Pathan be posted at Baruch or that
this-petitioner should be necessarily disturbed. It is
not possible for the COurS to intervene in the matters
of transfer. So far as the petitioner is concerned, there
is some case for the respondents to consider in view of
._UL':')
her being a womgn and belongs to the scheduled caste and
hayg been posted only for a period of five months but
e DY
we must relectpant to make the decision the respondent
‘V‘\J'\V‘\/\/(,, "\‘ U‘L/“/", )'\I\N'f'/{( b\/\"‘\i’ -
authoritie§Jfor themselves in t?é matters of this kind,
because the personal factors of the petitioners had to be
Nugingd
Waiﬁéd against this who are likely to be affected for
acccmmodating her. It is ? necessary to bring out that
o e
if Mr.Pathan has to be accommodated it is éﬁ;fth respondent
C{)vb'vkr)\/\/\s\X(U:/\,
to decide after consideration whether any better cempassicn
of Eﬁe posting)can emerge in which: he can be given am a
proper posting without affecting . 7 the petitionere.
We therefore decline to interfere in the orders of the
respondents in this case, and &&=be ask.. the petitioner
i 1= A 22T
to take her éhc%ééé the respondent authorities by filing
an appropriate representation,
wWith this observation, we do not find that the
Loy fhe_ .
petition has merit\to extent stated above and reject the
same, NO order as to costs. Interim relief not to continue,
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(PeHoeTrivedi)
Vice Chairman
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